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TN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH

AT HYDERABAD

ORIGINAL APPLICATION No.586/90

DATE OF JUDGEMENT: ’/('j.—- L,;',__ 1993
Between
Ch Narayanacharylu «. Applicant
and

1. The Flag Officer Commanding-in-Chief
Eastern Naval Command Naval Base
Visakhapatnam

2. The Controller of Defence Accounts(Pensions)

Dravpathi Ghat, Allahabad .. Respondents
Counsel for the Applicant t: Party-in-Person
Counsel for the Respondents t: Mr NR Devraj,Sr.CGSC
CORAM:

HON'BLE SHRI A.B. GORTHI, MEMBER (ADMN)

HON'BLE SHRI 7, CHANDRASEKHARA REDDY, MEMBER{JUDL.)

JUDGEMENT OF THE DIVISION BEECH DELIVERED BY HON'BLE SHRI
T. CHANDRASEKHARA REDDY, MEMBER{JUDL.)

This is an abplication filed under Section 19
of the Administrative Tribunals Act, to direct the.respondéntsf
to countx the period of suspension period as gqualifying service
for the purpose of full pensionary benefits and pass such other

orders as may deem fit and proper in the circumstances of the case.

2. The applicant, while he was working as UDC

in the respondents' organisation was kept'under suspension

from 11.7.85 to 28.9.87 and from 28,2.89 to 21.3.90, On 21.3.90,
he was dismissed from service on disciplinary grounds. It is
the case of the applicant, that in the Pension Payment order

dated 12,5.90, the applicant's service has been counted as

only 28 years. The present OA is filed for treating his complete
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service as qualifying service for pensionary benefits

and for other rlief(s) as indicated above.

3. Counter is filed by the respondents opposing this OA.
! c T T
4, We have heard Party~-in-Person and _ Mr NRDevraj.s .
. "Standing | '~ " Counsel for the Respondents.
e
5. THe applicant has also filed OA 583/91 on the
‘ .

files of th#s Tribunal for re-fixation of pension and
compassionate allowance on the hlaxx basis of counting his

|
services from 17.11.58 to 21.3.90 as 31 years of qualifying
service as ﬁer Para 26 of his dAismissal order dated 21,3.90.

o )

OA 583/91 is dismigggdﬁgi@gmseparate orders. In the said
OA 583/91 we havezaégizﬁﬁlth ‘the) issue of counting the

suspension period as l.ql.talifying service' for pensionary

benefits. ; 1“\}It had been clearly held in AIR 1976 SC 2490

Baldev Raj ?uliani Appellant Vs Punjab and Haryana High Court
that when a‘suspended person is dismissed from service, the
suspension %erges with dismissal and nothing remains to be
done about his .suspension. The@iéii%%iﬁorder dated 21,3,90
also had become final, In view of this position, we see

i
no merits in this 0a and this 0OA is liable to be dismissed

and is accordingly dismissed with no orders as to costs..
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m)' : (7 .CHANDRASEKHARA REDDY)

Member(Admn) Member (Judl.) T

|~ L — 1993

mvi v Regid rait

The Flag Officer Commanding in-Chief,
Eastern Naval Command Naval Base, Visakhap&tnam, )
The Coatrol%er of Defence Accounts (Pensions) Praupathi Ghat

allzhabad. E/y pallave Pasle  Opachayo faloa, 7 Portorcnsn
one copy to Mr.Ch,Narayanacharyulu, Barty-in-person,f CAT,Hyd
Cne copy to'Mr,N,R.Devraj, Sr, CGSC,CaT. Hyd, 4 )
One  copy to Hen'ble Mr,A.B.Gorthy, Member(A) CAT. Hyd,
ggg COopy to |Deputy Regis trar (5) CaT.Hyd,

COpY to Library, CaT.Hyd (8) One spare copy,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAL BENCH AT HYLERABAL,

THE HON' BLE ME.JUSTICE V,.NEELADRI RAO
¢ VICE CI-LAIRMAN

® 06 Gosls,

‘I‘HE HON'BLE MR, kKTBATASUBRAMANTAN :
MEMBER(ALMN)

AND

THE HON'BLE MR.T.CHANDRASEKHAR -
REDDY 3 MEMBER(JULL)
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R.P./ C.B/M.4i.No,
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0.a.M0. SB€]90

T.A.No, - (W.p.No )
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fdmitted and Interim directions
®ssudd.

allowed.

Qisposed of with directions
Mismiksed as withdrawn,

Digmissed
Qismisged for default. -
Ogder d/ReJ'éCted. ‘ ‘
No or : G COSTET
Centrat ;sdmip..n.,a.,;i;f Tribunal - _
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